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Hie Minister of State la the Minis­
try of Defence (Shri B. B. Shagal;:
(a) Out of the 4 new Ordnance Factor­
ies approved for establishment tl.tr 
the occurrence of tbe Emergency in 
1892 two have started production. 
There are two more factories, namely 
New Vehicle Factory at Jabalpur ana 
Accelerated Freeze Dried (Meat; Fac­
tory at Hazratpur near Agra which 
are under erection.

(b) No. Sir.

(c) Does not arise.

Report of the Enquiry Committee oil 
Small Newspapers

*726. Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Mohan Swarup:

Will the Minister of Information 
and Broadcasting be pleased to refer 
to the reply given to Starred Question 
No. 71 on the 27th March, 1967 and 
state further action taken by Go\ ~rn- 
ment to implement the recommenda­
tions contained in the Report of the 
Enquiry Committee on Small News­
papers?

The Minister of Information and 
Broadcasting (Shrl K. K. Shah): The 
Enquiry Committee on Small News­
papers made 145 recommendations in 
their Report. Decisions taken in lea­
ped of 30 were laid on the Tablo of 
the House on 27th March, 19G7. Deci­
sions in respect of 81 rccommendautns 
are laid on the Table of the House 
now. [Placed in Library.  See No. 
LT-782/67J. The remaining 34 recom­
mendations are being processed in 
consultation with the concerned Union 
Ministries, State Governments, Presj 
Organisations and otiur interests

Cantonment BMitt

*781. Shu Kanwar Lai Gupta:
Shrl B. S. Vidyarthl;

Will the Minister of Defence be 
pleased to state:

(a)  whether in view of the persist­
ant demands lor democratic function- 
tagrfltf n«n*crwn1 Baazds, Govetn-

ment have since reviewed the policy 
regarding the seats hitherto filled by 
nomination of Military Officers by the 
nomination of civilians, which is per­
missible under section 13 of the Ca- 
tonmeut Act, 1824;

(b) if so, the decision taken in the 
matter; and

(c) if not, how Government justify 
the nomination of Military Officers to 
the Board in the local administration 
when the Board’s jurisdiction is essen­
tially in the civil area in cantonments 
and the military Officers are expected 
to be conversant with the local civic 
necessities?

The Minister of State in the Minis­
try of Defence (Shrl B. B. Bhagat):
(a) In 1957, Government of India, with 
a view to further democratise the 
Cantonment Administration, decided to 
bring about parity between the elected 
and nominated members in all Class I 
and Class II Cantonments by keeping 
one of the nominated seats vacant. 
No further review has since been 
made in this respect.

(b) The question does not arise.

(c) The jurisdiction of the Canton* 
ment Board extends over the whole 
of Cantonment area for functions de­
fined in the Cantonments Act, 1B24. 
Provisions for nomination of Military 
Officers in the Cantonment Board 
have been made keeping in view the 
nature of the Cantonments as military 
stations.  Government have already 
taken steps to ensure maximum possi­
ble participation of elected members 
in the administration of civil areas as 
under:

O) As  pointed  out  anove » 
answer to clause (a) above, 
parity has been brought about 
between elected and nominat­
ed members of the Canton­
ment Board;

(li) The powers of civil area com­
mittee in the matter of con­
trol over buildings, issue 
trade licence, etc. have beta 
-enkursed;




